
Government of India 
Ministry of Corporate Affairs 

 
NOTICE INVITING COMMENTS ON THE DRAFT COMPANIES (COST RECORDS 

AND AUDIT) AMENDMENT RULES, 2018 
 

Dated: 6th August, 2018 
 
Pursuant to introduction of GST, the Companies (Cost Records and Audit) Rules, 2014 
are to be amended to incorporate resultant changes. Accordingly, the Draft Companies 
(Cost Records and Audit) Amendment Rules, 2018 have been placed on the Ministry’s 
website www.mca.gov.in for suggestions/ comments. 
 
Suggestions/ comments on the draft rules along with justifications in brief may be sent 
latest by 13/08/2018 through email at comments_cra@mca.gov.in 
 
It is requested that the name, contact number, email address and postal address of the 
sender be indicated clearly at the time of sending suggestions/comments in the following 
format:- 
 
 

Format for sending suggestions/comments 
 
1. Name, contact number, email address and postal address of stakeholder 
 
2. Suggestions/comments as under 
 

Serial Number Rule/para/clause/ 
sub clause 

Suggestion/ 
comments 

Justification 
 

    

 

****** 


